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Judgement

1. Subsequent to the passing of the impugned order on October 20, 2020, the
learned senior counsel for the respondent submitted that an opportunity was
given to the appellant to appear before the WTM, pursuant to which the lawyer of
the appellant appeared and the appellant's objections were placed before the
WTM. It has also been stated that the matter has been heard and appropriate
orders will shortly be passed by the WTM with regard to the case of the appellant.

2. In view of the aforesaid, the matter is adjourned for a period of two weeks by
which time the WTM is directed to pass appropriate orders and place it before the
Tribunal. We find that the impugned order is an ex-parte ad-interim order. No
steps have been taken by the respondent to serve the appellant. Further, no
show cause notice has been issued in the impugned order to show cause as to
why interim order should not be allowed to continue. We also find that instead of
serving, the respondent have taken the steps of freezing the accounts. In our
opinion, prima-facie, the approach of the respondent is wholly illegal and
consequently, they are required to file an affidavit on or before the next date
with regard to the steps are required to be adopted under the scheme of the Act
by issuing an ex-parte ad-interim order.

3. Parties will take instructions from the Registrar 48 hrs. before the date fixed in

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/pankaj-mahanty-appellant-hash-... Page 1 of 2



order to find out as to whether the appeal would be heard through video
conference or through physical hearing.

4. The present matter was heard through video conference due to Covid-19
pandemic. At this stage it is not possible to sign a copy of this order nor a
certified copy of this order could be issued by the Registry. In these
circumstances, this order will be digitally signed by the Private Secretary on
behalf of the bench and all concerned parties are directed to act on the digitally
signed copy of this order. Parties will act on production of a digitally signed copy
sent by fax and/or email.
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